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B/GALOflE_BENCH 71  

Second Floor, 
Commercial Complex, 
Indiranagar, 
Banqalore-560 038. 

Dated:_26 APR.694 

APPLICATIQ\ NUMBEE: 	2l9of 1993 

APPLICANTS: 	 RESPpEnTs:• 

Sri.Kariyappa Ramappa Turnur v/s. Supdt.of Post Offices,GokakDivisjori, 
To. 	 Belgaurn Dist and Other. 

Sr1.S.P.KUlkarfli,MVOCate,NO.2593,Upstajrs, 
Elventh Main,E-B1ock,Second Stage, 
Rajajinagar,Bangalore-5600100 

Sh1p Assistant Post Master General(Staff), 
Kanataka Circle, Bang alore-56000j. 

SrL.G.Shanthappa,Addl.Central Govt.Stng.Counel, 
Hih Court Building,Bangalore-1. 

I Subject:- Forard5.ng  '1 ccpies ot the Orders passed by the 
i Central admin izr.rtive Tribnál,Bangalore. 

Pleise find enclosed herewith a copy of the ORDER/ 

STAY DER/TERIJv1 aDERf, passed by this TrIbunal in the above 
mentioned application(s) 0 18thApril,1994. 
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,.DEPJTY REGISTRAR/P 
1'JUDICIAL ERfiNCHES. 



CENTRAL ADMINISTRNtIVE 7RIBUNAL, 
EANGALOR 	BENCH. 

ORIGINAL APPLICATIONNO. 219/ 1993 

MONDA'i', UIE 18Th JAY OF APRIAL, 	1994 

Shi A.N. Vujjanarai.hya 	 ... Memb€r (J) 

Shi T.V. Ramanan 	 •.. Member (A) 

Shri Kar 	appa Ramappa Thrnur,  
Ex-EPM, 
Aged about: 48 years, 
Tukkanattj Btanch Office, 
Kallolli SPO, 
Gokak Ta)uk, 
Belgaum District. 	 ... APlic.rt 

B, Advocate Shri S.P.Ku}jkarnj 

vs. 

The 	perintendent of 
Post Offices, 
Gokak Division, Gokak, 
BelgaUm District. 

The Director of Potal 
Services, 	I.K. Region, 
Dhar?ad. 	 .., Resoon 	rt.s 

.( By Advocate Shri G. Shanthappa, 
StandingCüiislfor Central Govt.) 

F 	 .ORbER 

Shri A.N. Vujjanaradhya, Mber (J) 

Heard Shri S.P. Yulkarruj for the applicant a 

Shri G. Santhaopa for the responents. 

Shri G. Shanthappa submits that the aoolicar:t 

• • has not exhausted the rerned 	ofrevisjon under RUle 16 
\_ 

Rules and that the remedy is open to the aplicent. 

rfore 	he contends that the application may be disoosed 
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t tdJ I ofA directing the applicant to file a revision petition 

within 15 days. Shri SP. Kulkarni submits that the 
direction of disposing of the revision petition within 

two months may be given. Having regard to the facts 

and circumstances of  the case, we direct the applicant 
.4 

to file a revision petitjn within 15 days from the 

date of receipt of a copyof this order, The Areisjoa1 

authority is directed to dispose of the revisionpetjtjon 
4   

within two months from the date of receipt of such 

revjsjon All the contentions are left open. 

Accordingly, the application is finally 

disposed oft. No costs. 

T.V. Ramanan 
Member (A) A.N. Vujjanara1-iya ) 

Member (Y) 
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